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lie I hi 	this the 	.1.5th day of 	.lanuary, 	2004 

Hor! bLe Sh. 	;arweshwar Jha. 	Member 	i 

\/Sfhati. 
S/n 	Sh., 	Rnaqw1n 	Si.ncih 
hPTCi 	lC I 	( 	h 	Z 	Ser 	Srhoo 1. 	No 	) 

Sector-V 	AibedFcr NqFr 
New Delhi 

R/o 	2:?,. 	<.umarwai.a 	Mohia. 
Fcadarp'.ir, 	New 	Delhi. 	- 	44, 

Anpli. cant 

iRy 	dvoca.te 	Sh. 	K,N,,R,,PiI.ai. 

V 	F. 	P 	S 	IJ S 

oyt. 	of 	NCT of 	De. hi. 	through 
The Di. rector of Ed ucat ion 
Old 	Secretari.at.. 	Delhi. 	1.0 	054 ,, 

Resoondents 

ORDER 	(ORL\ 

The 	learned 	counsel. for the 	appi.i.cnt 	has 

siibmi tted 	that 	whi. i.e the applicant 	retired f rorn service 	on 

.;.:.72ocJ7 	and further 	that 	he approached this Trihi.nR..I. 	vi.de  

O A 	1. 7 9 2 ci O'S 	seeki.riçi 	directions 	for 	payment 	of 	retirFil 

berief its 	when the same had been delayed inordi.natel.y by 	the 

respondents 	the 	respondents have now issued 	the 	impugned 

orejer dated 9--20O3. 	declaring that the period of suspension 

• from 	 to 	14-2-97 	in 	respect of 	the applicant sh ....1 	riot: 

re treted as period spent on duty under the provisions of FR 

54 	Ih 	clause 4 & 5. 	The respondents have to...i.owed 	it 	up 

with 	the 	orders of the Office of the Pay &. 	ccounts 	Office 

No.1 	dte.d 	.1..7-1.O-2O0 	(nnexure 	-2). 	in 	which 	they 	have. 

j ndi cated 	that 	an 	amount of 	Ps .59 17../- wi. .1. .1. 	he 	recovered 

from him on account of pay for the period of suspension. 	Th 

aopi 	cRnt 	has 	submitted that in the impugned orner 	of 	the 

respondents 	there 	is 	a 	mention on .1 y that 	the 	period 	ot 

5ijSflS1Ofl 	wi. 1.1. 	he treated as not spent on 	duty and there 	is 

no mention about the pay and a ...iowa.nces for that period being 
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ecovere.d ,ccordinoiv,, 	the, 	order recoverino the said amount 

on 	account of pay and allowances for the said neri.od in 	the 

ai:sence 	of there hei.no  any order to that effect is,, 	in 	the 

opiri:i.on 	of the 	applicant, 	not 	1eo....I and should, therefore. 

vcma. 	Tn his opin ion 	he should have been serveo a. 	notice 

before any such step was taRen by the respondents. 

2.. 	The applicant has also st.hmitted a. representation 

to the respondents in the matter on 31-12'2003. whereas the 

oresent OA has been filed on 1.3-1-2004. it appears that the 

respondents have sti....1, not disposed of the representation. 

Moreover,, it is on,'iv about a fortniqht that has passed since 

the representation has been submitted by the applicant to the 

respondents,, 

3,, 	tinder these c:i.rcumstance ...T am of the opinion 

that: it would he appropriate to dispose of this OA at this 

staqe itseit with d:i.rections to the respondents to oonsider 

the representati.on of the applicant which is already pending 

with them and also this OA by treatinq it as another 

representation of the applicant on the suhect and to dispose 

them of by issui.nq a reasoned and speaci.no  order within a 

period of three months from the date of receipt of a copy of 

Ib 	 this order., 

4,. 	This nA th'.s stands disposed of, if grievance of 

the 	applicant sti....1 	survives., 	he sh ....1 	have liberty to 

approach this Tri.hun .. 

".SARWES'HR ."IHAi 
MFMRFP ( 
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